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NwW OtLHI.

... Respondents
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Hon'bis Shrl R.K.Mhooja, PlambarC*)
Tho applicant uaa Initially appointed aa

a Produoat Grada-II (Naua and Currant Affairs) on
eontract aaruioa aids latter datad 15.11.1978.
"da lattar dated 2A.11.1986, the respondent,
eclared the applicant and other Staff Artists

-rhing on contract basis as Coaer™,ant «ployees.
Hs is aggriaved that though 15 years haae passed
since his initial appointment, and though he has
completed the tequisi ta nu^mHP ^qualifying service, ha
has not bean considered Pnr r.._for promotion to Producer
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Grada-I (Naus and Currant Affair.) aaan though
uacanoias uara avallabla. Tha raspohdants. in
thalr raply. atata that tha applicant ha. no
cauaa of action as ha has alraady baan proaotad
as Assistant Station Diractor undar tha Indian
Broadcasting Prograaaa (Saruica) as par 18PCS)
Rulas, 1990 applicabla to hia. Thay subait
that tha applicant had cptad for tha 18P(S)
uhloh uas notifiad on 5.11.1990 and his option
baing final, tha saaa cannot ba rauarsad. It
is also thair contantion that thara ara no longar
any posts of Producar Grada-I or Producar Grada-II
(Naus and Currant Affairs), lha applicant working
as producar Gra(te-II in tha soala of Rs.200 0-3500
is to ba oonsidarad for promotion to Ounior Tima
Soala of I8PIS) Which is Rs.22O0-A0OO. Ihis
promotion has airaady baan grantad to him aids
ordar datad 09«06»1993«

2, Ue hav/a haard tha counaal on aithar sida |
and gone through the pleadings on record. Shri S.K. j
Bisaria, learned counsel for tha applicant submits
that tha Rulas for promotion from Producer Grada-II
to Grada-I may ba seen in Ooordarshan f.anual, Uol.IU
Book of Appendices published in January, 1987.
Page 131 of this Manual shous that as par tha
Recruitment Rulas for appointment to tha post of
producar Grada-II(Naus and Current Affairs), tha

same is to ba dona 50^1^ by direct recruitment and

So;^ by promotion on the basis of saniority-cum-marit.
Paga I3n, similarly describes Recruitment Rulas
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.K oust Of Ptoduoar GracS-U-*-"Wfor th3 post or

Affairs) and tha oathod of racrulOnant state
tnerain is 100* by promotion on the basis of

4.<r>n is to ba made
«».i f Tha promotion is wi "seniority-oum-marit. P Currant

a. r..^ria-Tr ( News and uurranw_1- fha producsrs GraQ3 ij v
from amongst tna k u

naiNta-im in that Grads#
Affairs) uith'thraa years sar

ii- contandad thatLaarnad counsel for the applicant
,nts hanual is self-sufficient and self-contained
and there bain, deocrib.s Recruitment Rules both
for the post of Producer Grade-Il and Grade-I
t«au» and current Affairs), a,- the vacant post,
in Grade-I have to be filled in by the method end
mode prescribed in the Recruitment Rules. He
refuted the ersumant advanced by the respondents
that there uas no separate post of Producer (Naus
and current Affairs) and invited our attention to
Pages 136 and 137 of the aforesaid Henual uherein.
Racruitmant Rulas ara giv/an for tha post of Producar
Grade-I and Producer Grade-II of the general
oategory. This in the opinion of the learned counsel
clearly establishes that there are two different
categories of Producers, one the -General' end tie
other the 'Naus and Currant Affairs . There be g
separate Recruitment Rules for the tuo categories,
the producer Grada-ll in the general category could
not be intermixed uith those in the Naus and Current
Affairs category. The applicant thus had a r g
to ba cinsidared for promotion in his oun channel
exclusive of the Producers Grade-ll in the general
category. Shri S.K.aisarie also cited the 3udgm«.t
of the Madras Bench of this Tribunal in OA to. 659/88.
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V^dia «• ntl^ars,

4.Kar Us. "nton o£131153:2.
t.at t., .radas cf Produ.Uon

..arain it -s dacl
«„iatanta (N-«s
Gtada-lUNaaa and cu ,„, posts) Racruitnant

-
(*mandmant) Ru a , Ucant uahanantly

- iaarnad LuHcation datad
arguad that Radio CQ^oup ' B*
31.12.1993, na-iafw. the "^"^^^"^,902 „ara
Posts) "^""'̂ ^"^"'aTra'catsQoty of P""""'
oBsndad to ino o l^opoont Affairs) also. \
Grada-II. Ptoduoar iNeus and

dHulas could not haua rattospa |
This Amandsiant an

d^ptitanr rt"uarairllittdd on^hshalf of
tha applicant and uithout
absorption in th ptoducar
p,a3udlcs to his clain of promotion as P

. .ffalts) uitti ratrospaotiuB
Grada-I (Raus and uurraot Affairs)
9 f f act*

, ^ haua givan careful considaration to
t'ha sbova nantionad argonants but ara ^

altn ths laamad counsal for tha applicant.
Tha Doordarshan Manual, VoIuma-IH, a Boo
Appandtcas. uhich contains tha RuUs for promotion

rr da II and I of tha Naua and Currant
to producat Gtada-ll a

rci n^rt of tha Racruitmant RulasAffairs catagory ata pa

Striff of Doordarshan. Tha appli®®*^^1979 for Artist Staff or uoo

„as initially C" =cntract basis in .
as a Staff Artist and appointed as Producer Grads-ll.
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H0U3«r, in 1982, hs bacama a panaaW Govartoant
a„plo,aa. Tbaraaftar. tha *11 India Radio (Group -8-
Posts) Ractuitmant (Amandaant) Rulas, 1984 datad
23,10*199* uara promulgatad ralavant portion of
which hawa baan axtraotad at Pa9a-12 of tha Original
Application. in tha ordar of tha Madras Banch
(Supra) tharain, oatagory 6 and 5 in tha schadula
tharato ara Producac Grada-ll and Producer Grada-I
rsspactivaly*

4. Ua do not agraa uith tha intarpratation
of tha laarnad counsal for tha applicant that as
I99g Amandroant Rulas sap^rataly mantionad
producer (Ganaral Ptogramma) and producar (Naua
and Currant Affairs), it would indicata that
Producar Grada-II msntionad in tha 1984 Rulas
did not mantion Producer (Naws and Currant Affairs).
Tha 1993 Amanctaant is mora comprahansiv/a and describes
not only Producar (Naws and Currant Affairs) but
also categories such as Producers (Sports), (Drama),
(Music) and (Danca) ate. It is difficult tharefora,
to accapt that tha category 'Producar Grade-II'
in 1984 Rules related only to Producar (^naral
Programme). When in tha faca of so many ^categories
only'̂ category is mentioned, it must ba assumed
that'̂ tha rafarenca is to all tha sub categories.

5, In 30 far as reliance on tha Dudgraent of

tha Tribunal in OA No. 659/88 is concarnad, that case

ralated to tha promotion of Production Assistants

to Producar Grada-II under tha 1979 Staff Artists
Cpntd.... .6/-
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Rulas. -mua ths ratlo^^ of Uiat cannotWaPPUed
to tha praaant claia of proaotion to Produoar Grada-I alao. ^
6. Ua agraa with tha laarnad counsal for tha r
taapondanta that alnoa applicant haa baooaa aaaabar
of tha Indian Btoadcaatlng Ptograaaa (Satvioa) and
haa baan ptoaotad alao, ha haa to ba goaatnad by tha

-[Wjo raliaf SQUoht for in fcha
rulas of that Sarv/ica. Tha rallar souy

O.A. ia that tha applicant-a naaa ahould ba oonaidara
for produoar Grada-1 from tha data uhan tha applicant

^iiioibla for such promotion. No data has bt^anbacama aligicaa roj. ou k ^

•fshf nf such consideration had accrued#roantionad uhan tha right of such con

Tha application uas filed only in 1993. Tha
sought for cannot ba granted on a v/agua claim, flora so,
it is not possibla to dstaroina ths dusstion of li.itatlon
and latchs. ruli;sf?to.otion is claimsd fro. aspaoific
dats. Tha applicant has alraady bsco.a a .a.bar of
the I8P(S) fro. 1990. and according to .the raspondants,
ha has obtainad his next promotion also in 1993. Hanca,
it is ™t pos: ibla in any casa to consider ths posiUon
prior to 1990.

7. In tha light of tha abova discussion, ua
.A Thara shall ba no ordar as todismiss tha application. Thara snaii

costs.

W/'
(R.K.AHDOqAj

flcflSjiR-iTT)

/rao/

(T.N.aHAT)
Pl£fiaiR(3)


